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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

EXECUTION APPLICATION NO. 8 OF 2025
IN
APPEAL NO. 16 OF 2024

IN THE MATTER OF:
M/S. SALUGHTER HOUSE NAGAR
NIGAM SAHARANPUR ... APPLICANT

VERSUS

.| UTTAR PRADESH POLLUTION CONTROL
- BOARD .....RESPONDENTS

RESPONSE ON BEHALF OF RESPONDENT, U.P. POLLUTION
CONTROL BOARD

, Yogendra Kumar, S/o. Shri  Pyvern= Lal . aged
about 49 years, Regional Officer, U.P. Pollution Control Board,
Saharanpur,U.P., do hereby solemnly affirm and declare as under

1. That | in the capacity abovenoted am conversant with the
facts and record of the present case, hence competent to
swear this affidavit.

2. That the abovenoted matter came up for hearing on
29.01.2025 when this Hon'ble Tribunal has been pleased to
issue notice.

3. That on 10.02.2024 the replying Responde‘nt passed an
order directing closure of Appellant Slaughterhouse,

suspending the consent issued on 27.12.2019 and directing
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disconnection of gectricity, water and other facilities and
imposing environmental compensation of Rs. 6,30,000/-.
Against the order the Application has filed Appeal No. 16
of 2024 which was disposed of vide judgment and order

dated 02.09.2024 wherein following directions have been
given:

“20. Hence, we dispose of the OA permitting the PP
to give an undertaking before the Member Secretary,
UPPCB to the effect that by 01.02.2025, either he will
comply with the specific condition no. 19 of consent
order dated 02.01.2020 of Water Act and specific
condition no. 18 of the consent order dated
27.12.2019 of the Air Act about submitting the
proposal for shifting of the slaughter house from
residential area and shift the slaughter house outside
the residential area by 01.02.2025, failing which it will

close down unit and till that time, it will run the unit by

following the environmental norms. If such an
undertaking is submitted, the UPPCB will permit the
PP to run the plant subject to the compliance of the
undertaking and environmental norms at the present
location till 01.02.2025.”

4. That Animal Health and Welfare Officer, Nagar Nigam,
Saharanpur wrote a letter dated 06.09.2024 to Member
Secretary, U.P. Pollution Control Board, Lucknow
requesting to deseal the slaughterhouse. A copy of the

same is being enclosed herewith and marked as

Annexure-1.

‘-%3’-



56

. That the headquarter of U.P. Pollution Control Board vide
letter dated 11.09.2024 has directed the Regional Office,
Saharanpur to inform as to whether in compliance of the
order passed by this Hon’ble Tribunal the slaughterhouse
has submitted any undertaking or not and the said
information be immediately supplied to the headquarter so
that further action could be taken. True copy of letter dated
11.09.2024 is being enclosed herewith and marked as

Annexure-2.

. That the Regional Office U.P. Pollution Control Board,
Saharanpur vide letter dated 17.09.2024 asked the
slaughterhouse, Nagar Nigam, Kamela Colony, Saharanpur
to submit affidavit of undertaking immediately so that
further action could be taken. True copy of letter dated
17.09.2024 is being enclosed herewith and marked as

Annexure-3.

. That again on 04.10.2024 reminder was issued by the
Regional Office, U.P. Pollution Control Board to the said
slaughterhouse to submit the undertaking alongwith
affidavit so that further action could be taken. True copy of
reminder dated 04.10.2024 is being enclosed herewith and

marked as Annexure-4.

. That on 15.10.2024 the Animal Health and Welfare Officer,
Nagar Nigam, Saharanpur sent a letter to the Member
Secretary stating therein that 100s of people are dependent
on the slaughterhouse and it is suffering huge loss per year

and slaughterhouse will be operated as per the directions

issued by this Hon’ble Tribunal and no undisputed land is
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/ available with Nagar Nigam, Saharanpur for the said work,
hence the officers of U.P. Pollution Control Board,
Saharanpur be directed to deseal the slaughterhouse. True

copy of the letter dated 15.10.2024 is being enclosed
herewith and marked as Annexure-5.

9. That on 15.10.2024 itself the Regional Office informed the
Animal Health and Welfare Officer, Nagar Nigam,
Saharanpur that the undertaking is still awaited, hence he
should ensure to submit the undertaking immediately so
that further action could be taken. True copy of the letter
dated 15.10.2024 is being enclosed herewith and marked

as Annexure-6.

10. That again on 08.11.2024 a reminder was issued.
True copy of the reminder dated 08.11.2024 is being

enclosed herewith and marked as Annexure-7.

11. That the Board’s Headquarter vide letter dated
29.10.2024 has asked the Regional Office that Animal
Health and Welfare Officer, Nagar Nigam, Saharanpur has
submitted a letter, requesting to deseal the slaughterhouse,
hence considering the same the clear recommendation be
sent. Pursuant to the said letter the U.P. Pollution Control
Board, Regional Office, Saharanpur vide letter dated
12.11.2024 has informed the headquarter that undertaking
as directed by this Hon'ble Tribunal has yet not been
submitted inspite of various letters. On submission of the
undertaking the further action will be ensured. True copy of
letter dated 12.11.2024 is being enclosed herewith and

marked as Annexure-8.
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12. That the Regional Office, U.P. Pollution Control
Board, Saharanpur again on 12.12.2024 has issued fourth
reminder asking the slaughterhouse to submit the

undertaking. True copy of letter dated 12.12.2024 is being
enclosed herewith and marked as Annexure-9,

13. That the Animal Health and Welfare Officer, Nagar
Nigam, Saharanpur sent a letter dated 23.12.2024 to
Member Secretary, U.P. Pollution Control Board, Lucknow
stating therein that no undisputed land is available with
Nagar Nigam, Saharanpur for the said works, hence it is
not possible to relocate the slaughterhouse outside the city.
It was further stated that slaughterhouse is equipped with
all the facilities, hence the officers of Regional Office,
Saharanpur be directed to deseal the slaughterhouse. True

copy of letter dated 23.12.2024 is being enclosed herewith
and marked as Annexure-10.

14. That instead of giving undertaking the Petitioner filed
Review Petition No. 21 of 2024 for review of the judgment
dated 02.09.2024 which came up for hearing on
02.01.2025 when this Hon'ble Tribunal after hearing the
parties by a detailed order dismissed the said Review

Petition.

15. That thereafter the present Execution Petition has

been filed through the contractor of the slaughterhouse.
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16. That the present execution application is not
maintainable as the same has been filed by the contractor

and not by the Nagar Nigam who is the owner of the
slaughterhouse.

17. That there is no violation or non-compliance of the
judgment dated 02.09.2024, hence the present Execution
Petition is liable to be dismissed.

PARAWISE REPLY:

1-2. That the contents of Paras 1 and 2 need no reply.

3. That in reply to the contents of Para 3 it is submitted that
present Execution petition on behalf of contractor is not

maintainable.

4. That the contents of Para 4 are irrelevant for the purpose of

present case.

9.1 — 5.3. That the contents of Paras 5.1 to 5.3 are matter of
record, hence need no reply.

5.4. That the contents of Para 5.4 are absolutely wrong, hence
denied. It is submitted that Annexure A2 is a letter and not the
undertaking. Even otherwise undertaking has to be given by the
owner of slaughterhouse i.e. Nagar Nigam, Saharanpur and not
by the contractor. Thirdly undertaking should be in the shape of
an affidavit. Besides this, it is clear that inspite of several letters
by Regional Office, Saharanpur undertaking has not been
furnished by Nagar Nigam, Saharanpur.
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3.5. That the contents of Para 5.5 are matter of record.

9.6. That the contents of Para 5.6 are absolutely wrong, hence
denied. It is denied that the undertaking as directed by this
Hon'ble Tribunal has been furnished. On the contrary inspite of
several letters and reminders no such undertaking has been

submitted by Nagar Nigam, Saharanpur.

5.7. That the contents of Para 5.7 are matter of record.

9.8 — 5.9. That the contents of Paras 5.8 and 5.9 are wrong,
hence denied. It is submitted that no undertaking as directed by
this Hon’ble Tribunal has been submitted by Nagar Nigam,
Saharanpur.

5.10. That the contents of Para 5.10 are wrong, hence denied.
Unless and until undertaking is given no action is required to be
taken on behalf of replying Respondent.

5.11. That the contents of Para 5.11 are wrong, hence denied.

5.12. That the contents of Para 5.12 are wrong hence denied.

6. That the grounds mentioned are argumentative and will be

replied at the time of hearing.
7. That the contents of Para 7 need no reply.

8. That the prayer clause is wrong, hence same is denied. the

Applicant is not entitled for any relief.

—~Jcst
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In view of aforesaid facts and circumstances the present
Execution Application is liable to be dismissed.

—~d==F

DEPONENT
VERIFICATION:

|, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official

record. No part of the same is false and nothing has been
concealed therefrom.

AR h
.;\'P\RY,@Z}\-\.{ VERIFIED ON THIS THE 24 DAY OF MARCH, 2025 AT
&

SAHARANPUR.
— ot

AT Rz /%) {DENTIRIED BY DEPONENT

= gyt

AJTESTED
Reg No -8286/10
'%\MAR 2025

KALEEM AHMAD
Advocate & Notary
Civil Court Saharanpur
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- the OA permitting the PP to give an undertaking before the Member Secretary, UPPCB to the effect that by
01.02.2025, either he will comply with the specific condition no. 19 of consent order dated 02.01.2020 of
Water Act and specific condition no. 18 of the consent order dated 27.12.2019 of the Air Act about
submitting the proposal for shifting of the slaughter house from residential area and shift the slaughter house
outside the residential area by 01 :02.2025, failing which it will close down unit and till that time, it will run
the unit by following the environmental norms. If such an undertaking is submi

tted, the UPPCB will permit
the PP to run the plant subject to the compliance of the undertaking and environmental norms at the present
location till 01.02.2025.
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Website : www.uppcb.com
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condition no. 19 of consent order dated 02.01.2020 of Water Act and specific condition no. 18 of the
consent order dated 27.12.2019 of the Air Act about submitting the proposal for shifting of the slaughter
house from residential area and shift the slaughter house outside the residential area by 01.02.2025,
| Jailing which it will close down unit and till that time, it will run the unit by following the environmental
norms. If such an undertaking is submitted, the UPPCB will permit the PP to run the plant subject to the
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v .....20. Hence, we dispose of the OA permitting the PP to give an undertaking before
the Member Secretary, UPPCB 1o the effect that by 01.02.2025, either he will comply with the
specific condition no. 19 of consent order dated 02.01 .2020 of Water Act and specific condition
no. 18 of the consent order dated 27.12.2019 of the Air Act about submitting the proposal for
shifting of the slaughter house from residential area and shift the slaughter house outside the
residential area by 01.02.2025, failing which it will close down unit and till that time, it will run
the unit by following the environmental norms. If such an undertaking is submitted, the UPPCB
will permit the PP to run the plant subject to the compliance of the undertaking and
environmental norms at the present location till 01.02.2025....."
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